http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 1 of 2

CASE NO. :
Appeal (civil) 840 of 2007

PETI TI ONER:
GEN. MANAGER, M' S HUTTI GOLD M NES CO

RESPONDENT:
SHI VAPPA(D) TR HI' S LRS. & ORS

DATE OF JUDGVENT: 19/02/2007

BENCH:
Dr. AR LAKSHVANAN & ALTANMAS KABI R

JUDGVENT:
JUDGMENT

(Arising out of SLP(C) NO 2471 OF 2007)

Dr . AR. LAKSHVANAN, J.

Heard M. Gopal Subramani am | earned ASG appearing on behal f of the
appel  ant and M. Dhruv Mehta, |earned counsel appearing on behalf of the
respondent - cl ai mant s.

Leave granted.

Thi s appeal i's directed against the order passed by the Hi gh Court of
Karnataka in M F. A No. 3707/ 2006 and other connected natters. The Hi gh Court of
Kar nat aka by order dt.11.01. 2007 while adm tting the appeal s has passed the
following interimorder :-

" This Court doth Order that pendi ng-adm ssion of the above appea
the operation and execution of the inmpugned award in LAC Nos.
1,2,31.3,4,32,5,6,7,33, 34, 8,35,37,9, 10 of 2001 dated 19.12.2006 and LAC
Nos. 22, 23, 13, 24, 17, 26, 18, 27, 19, 14, 28,20, 29,15m 30 of 2001 dated
03.01. 2006 on the file of the Addl .Civil Judge (Sr.Dn.) Raichur is hereby
stayed subject to the appell ant depositing 50% of the enhanced
amounts along with the proportionate anpbunts towards sol atium
additional market value and the interest thereon within four weeks from
today i.e. 11.01.2007 with the reference Court. On such deposit being
nmade, it is open to the claimnts to draw the sane."

Aggri eved against the direction to deposit 50% of the enhanced anount
along with the proportionate ampbunts towards sol ati um additional market val ue
and the interest thereon, the appellant through its General Manager preferred the
above Civil Appeal arising out of SLP(C) No.2471/2007.

We have perused the grounds of appeal and al so heard theargunents
advanced by | earned ASG for the appellant and | earned counsel for the
respondents. Since the appeal is pending before the H gh Court, we are not
expressing any opinion on the merits of the rival claims. However, in our opinion
the order of the H gh Court ordering deposit of 50% of the enhanced ambunt with
liberty to withdraw needs nodification. W, therefore, direct the appellant herein
to deposit 50% of the enhanced anmpbunt along with the proportionate anounts
towards sol atium additional narket value and the interest thereon within four
weeks fromtoday with the Reference Court. On such deposit, all the claimnts are
entitled to wi thdraw 25% of the enhanced ampunt without furni'shing any security.
The Reference Court shall open a separate account in respect of ‘all the claimnts
and keep 25% of the remaining amount in fixed deposit in a nationalised bank and
await further orders fromthe Hi gh Court in the pending appeal. Since the
acqui sition proceedings started in the year 1995 and the matter is pending in one
forumor the other we request the Hi gh Court to dispose of the appeals filed by the
appel  ant herein and al so the appeals filed by the respondents herein/clai mnts
within six nonths fromtoday on nerits and in accordance with law. W request
the Hon' bl e Chief Justice of the Karnataka H gh Court to place all the natters
before a Division Bench of the said court for disposal of the sane within the tine
stipulated in this O der.

The appeal stands di sposed of accordingly.
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No costs.




